673 Written Answers

to the Universities and it is for their
Boards of Studies to take action on the
‘recommendations of the committees.

Universities are autonomous bodies
and have their own Boards of Studies
to deal with the courses of study.
While the core of knowledge included
in different courses should be consis-
teny with modern demands of gevelop-
ment in different subjects, universities
should be free to prescribe their own
curricula, and it would be difficult to
insist that the courses should be uni-
form in all universities, as it will be
‘harmful to the ideas of experimenta-
tion and progress.

Communist Activity in Darjeeling

( 8hrimati Tarkeshwari Sinha:
295. J Shri Surendra Pal Singh:
Shri Tan Singh:

Will the Minister of
.be pleased to state:

Home Affairs

(a) whether his attention has been
drawn to the Press reports that
Darjeeling is threatened with infiltra-
tion of Communists owing allegiance to
+China:

(by whether & vicious whispering
«campaign has been started by them
that ‘the Red Liberation Army is com-
ing from China'; and

(e) if so, the action Government
propose to take in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). Press reports to this effect
came 1o the notice of Government
and were found to be grossly exag-
gerated.

(c) All possible steps have been
taken and are being taken to combat
activities prejudicial to the defence
of India, public safety and mainten-
.ance of public order.
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RE CALLING ATTENTION NOTICE
(Query)

oft sifere s dow  (Wer)
werw Wy, #§ X oF surAmw e
weaTa &7 Afeqw faar 4
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12.01 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RerorTep THREAT OF RESIGNATION BY
Doctors or CentRaL  GoOVERN-
MENT HEALTH ScHEME

ot 7y el (gT7) o wemw
wgwe, & sfawedm 1% A &
freafafaa faqg &1 v s=wa §d6
F1 eor frmvar g W g T
f ag g7 art # oF aww d —-

“F=EYq WOFT T AT
¥ Tl grT AT
fer s & umwr F
aTETT )

The Deputy Minister in the Minls-
try of Health (Shri P, S. Naskar):
The Statement consists of three typ-
ed pages. May I seek your permis-
sion to read it in English?

Mr. Speaker:
right

Would it be all
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Threas |
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g, g fg=t # qqr My
Mr. Speaker: This can be read in
English,

Shri P. 8. Naskar: In reply to a
Calling Attention Notice about the
observance of a protest week by a
large number of doctors working
under the Central Government Health
Scheme, a statement was made in the
Lok Sabha on the 2nd March, 1965,
In pursuance of the assurance that the
grievances of the medical officers
would receive very careful and early
consideration the varioug issues invol-
ved werc considered and orders issued
in this Ministry's Office Memorandum
No. F, 5 (I)-1/65-CHS, dated the
30th June, 1865 (copy is laid on the
Table of the Sabha,—Statement 1) re-
garding the revised scales of pay and
the revised structure of the Sfervice

SRAVANA 27, 1887 (SAKA)

by C.G.HS.
! Doctors (C.A.)

—-380—-20—500— EB—-20—800 and
(ii) General Duty Graduate Medical
Officers (Class IT-A) with a scale of
pay of Rs. 350—25—500—30—5%0—EB
30—830—35—000. The minimum quali.
fication for entry to Class II-B of the
Service i.e. General Duty Licentiate
Medical Officers will be the posses-
sion of a Licentiate medical qualifi-
cation and flve years experience and
the minimum qualification for entry
to Class II-A ie. General Duty
Graduate Medical Officers wllI be
the P i of graduat ical
qualification registered with the Me-
dical Council of India. The medical
graduates  after completing  the
rotating internship will be eligible
for appointment to this category and
will be eligible for promotion to
Class I Service. A suitable share of
the vacancies in Class II-A wil] be
reserved to be filled by promo-
tion of the ouistanding wmembers ot
Class II-B.

The minimum qualification for entry
to Class I category of General Duty
doctors, which will carry pay in the
scale of Ra. 450—30—660—EB—40—
1100—50—1250, shall be 5 years' expe-
rience nrm- regnatrluun as a medical
grad 1 graduat Wbo bb-
tain a post-gr " |
tion will be given two advnnce incre-
ments and those who obtaip post-gra-
duate degree qualification will be given
four advance increments in this scale:
The strength of Class I and Class 1I-A
shal] be adjusted in such 8 manner that
posts in Class I Service shall be filled
by promotion of officer; who hawve
put in 5 years' service in Class II-A
lnd are conaidered suitable for ap-

Broadly speaking the reorg d Ser-
vice will be divided intp two classes,
namely general duty doctors and spe-
cialists. The General Duty Medical
Offieers will be in Class II as well as
as in Class 1. The Specialist Grade
Officers and Super-time scale officers
will be in Class I.

Class Il Service will consist of
(1) General Duty Licentiate Medical
Officers with a scale of pay Ra. 350—15

t t to Class I on the basis of
thelr record and a qualifying test.
The remaining vacancies, if any, will
be filleq by recruitment through the
Union Public Service Commission.

There shall be a ‘Specialist’ Grede'
carrying pay in the scale of Rs. 600—
40—1000—EB—30—1300. The mini-
mum qualification for entry to this
category will be the possession of &
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post-graduate degree qualification
with at least thres years' standing in
the profession in a responsible position
connected with the speciality or post-
graduate diploma qualification with
at least five years' standing in the pro-
fession with three yearg work in a
responsible position connected with
the speciality.

The 'Supertime Scale’ posts will
carry the scales of (i) Rs. 1300—60—
1600—100—1800. and (ii) Rs. 1800—
100—2000—125—2250, in addition to
the posts of Director-General of
Health Services and Addl. D.GH.S.
50 per cent of the vaeancies i the
supertime scale I (Rs. 1300—1800)
will be filled by promotion of offl-
cers working in the Specialists’ Grade.
Some of the General Duty Doctors
(Class I) may also be promoted to
this grade. The remaining 50 per
cent. of the vacancies will be filled
by recruitment through the Union
Public Service Commission for which
the C.H.S. doctors too will be free to
apply. All vacancies in the Super-
time =zeale IT (Rs. 1800—2250) will be
filled by promotion of suitable offivers
holding posts in the supertime Scale
I (Rs. 1300—1800).

Persons appointed to the Service
shall not be allowed private practice
of any kind. Those appointed to
Class I of the Service shall be entitled
to non-practising allowance at the
rate of 50 per cent of pay subject to
a maximum of Rs. 600/- pm. Those
appointed to Class II of the Service
will be granteq n.p.a. at 33 1/3 per
cent subject to a minimum of Ra
180/ p.u.

The revised scales of pay and non-
practising allowance will be granted
with effect from the 1st July, 1963

Steps are being taken to amend the
Central Health Service Rules to give
effect to the above mentioned deci-
sions as wel] as to reorgmnise the
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structure of the Service and to pro-
vide for other cognate matters. A
comparative statement showing the
scale of pay prescribed for the
1.A.S., the Central Engineering Service
and the CH.S. (both existing and re-
vised) is also laid on the table of
the Sabha—Statement IL

All medical officers who have been
appointed to the Central Health Ser-
vice already or those who have been
sclected for appointment to the Ser-
vice against future maintenance
vacancies have been asked to elect
in writing for the pay and allowances
as sanctioned in the Ministry of
Health O.M. dated the 30th June,
1965. About 500 officers have already
opted for the revised scales of pay so
far. The last date for exercising op-
tiong was the 13th August, 1965, but
it has been extended in the case of
officers posted at distant places, and
for those who have asked for exten-
sion of time. The options are being
received through the Heads of De-
partments.

No letters of resignations have been
received by the Ministry of Health.

Statement—I
No. F. 5(1)—1/65-CHS
GOVERNMENT OF INDIA
Ministry of Health
New Delhi-1, the 30th June, 1965.
Orrice MrMORANDUM

Subject: —Central Health Service—
Revision of scales of pay &
re-organisation of the Ser-
vice.

The Government of India have had
under consideration for some time
the questi of reorganisati and
revision of the pay scales of the‘ctnt-
ral Health Service with a view to
rationalising the structure of the Ser-
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vice and the pay scales and have been
placed to take the following deci-
sions: —
1. The Service shall be divided in-
to two classes, namely, Class 1 and

Class 11 and will consist of the follow-
ing cutegories of officers:—

i. Genera] Duty Medical Officers.
ii. Speeinlists Grade Officers.
iii. Super-time scale Officers.

The General Duty Medical Officers
will be in Class I1I as well as in
Class 1. The Specialist grade officers
and super-time scale officers will be
in Class I
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2. Class II Service will consist of
(i) General Duty Licentiate Medical
Officers (Class JI-By with a scale of
pay of Rs 350—15—380—20—500—EB
—20—600 and (ii) General Duty
Graduate Medical Officers (Class
1I-A) with a scale of pay of Rs. 350—
25—500—30—590— EB —30—830—35—
800. The minimum  qualification
for entry to Class 1I-B  of the
Service, i.e, General Duty Licentiate
Medical Officers, will be the posse-
ssion of a Licentiate medical qualifi-
cation included in Part 1 of the Third
Schedule to the India Medical Council
Act, 1956 and five years experience.
The minimum qualification for entry
to Class I1-A, ie. General Duty Gra-
duste Medical Officers, will be the
p ion of a dical qualification
included in the first or the second
schedule or Part IT of the third sche-
dule (other than licentiate qualifica-
tion) to the Indian Medical Council
Act, 1956, The holders of medical
qualifications included in Part II of
the third schedule should fulfil the
conditions stipulated in section 13(3)
of the Indian Medical Council Act,
1956. The medica] graduate after
completing the rotating internship are
eligible for appointment to this cate-
gor¥v. A suitable rhare of the vaca-
ncies .n Class II-A will, however, be
reserved to be filled up by promotion
al the outstanding members of Class
1I-B.

SRAVANA 27, 1887 (SAKA)
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3. The minimum qualification for
eniry to Class I category of General
Duty Medical Officers, which ,will
carry pay in the scale of Rs. 450—30—
660— EB —40—1100-—50—1250, shall
be 5 years' experience after registra-
tion as a medical graduate. Medical
graduates who possess a post-gradu-
ate diploma qualification will be given
two advance increments and those whi;
possess post-graduate degree qualifi-
cation wil] be given four advancve in-
crements in thig scale (viz, Rs. 450—
30—660— EB —40—1100—50—1250).
The strength of Class I ang Class IT-A
shall be adjusted in such a manner
that posls in Class 1 Serviee shall he
filled by promotion of officers who
huve put in 5 vears' service in Clazs
II-A and arc considered suitable for
appointment to Class I on the basis of
their record and a qualifying test
The remaining vacancies, if any, will
be filled by recruitment through the
Union Public Service Commission.
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4. There sh:!l be a specialists grade
varrying pay in the scale of Rs. 600—
40—1000— EB —50—1300. The mini-
mum qualification for recruitment to
this category will be the possession of
a post-graduate degree qualification
with at least three years' standing in
the profession in a responsible poai-
tion connected with the speciality or
post-graduate diploma qualification
with at least five years' standing in
the profession and with three years
waork in a responsible position con-
nected with the speciality.

5. The super-time scale posts will
carry the scales of (i) Rs. 1300—60—
1600—100—1800 and (ii) Ras. 1880—
100—2000—125—2250 in addition to the
pay flxed for the posts of Director-
General of Health Services and Addl.
Director-General of Health Services.
50 per cent of the vacancies in the
supertirne scale of Rs. 1300—1800 will
be filled by promotion of officer; work-
ing in the Specialist grades. Some
of the General Duty doctors (Clasg I)
may also be promoted to this grade.
The remaining 30 per cent of the
vacances will be fielled by recrujtment
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through the Union Public Service
Commission. All wvacancies in the
Supertime scale of Rs,  1800—2250
will be filled by promotion of suitable
officers holding posts in the super-
time scale of Rs. 1300—1800.

8. Persons appointed to the Service
shall not be allowed private practice
of any kind whatsoever, including
consultant and laboratory practice.
Those appointed to Class 1 of the Ser-
vice shall be entitled to non-practi-
sing allowance at the rate of 50 per
cent of pay subject to a maximum of
Rs. 800|- pm. Those appointed to
Class II of the Service will be grant-

ed non-practising allowance at 33 1/3
L of

3

t to a

per cent
Ra. 150/- p.m.

Resignation Threat AUGUST 18, 1985

by C.G.H.S. Doctors
(C.A4)
7. The revised scales of pay and
npa. will take effect from the 15t
July, 1965,
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8. Steps are being taken to amend
the Central Health Service Rules to
give effect to the above mentioned
decision as well as to re-organise the
structure of the Service and to pro-
vide for other cognate matters.

P. V. HARTHARASANKARAN,

Under Secretary to the Govt.
of India.

To
All  Participating Ministries|Depts
Union Territories

D.G.H.5.
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st wq famd ;. wemw g,
g A1 TTEL W ATHAT &, I Y AT
e wE=a dar gur § W qEE
Farar Ty fF 600 THET ¥ whT
wow gefer 3 owr faen fear g
T ol 9T F & aE Sl
#Aq N ¥ar a1 §ffd w ¥ oar
wTéo To THo F AT H WA gT AW
& fag ot aveaTg &, 99 F W ot oY
o H W@ T g AR
g, TR A S 1 R WY
HTHTr qCg FATAT § IAW W
waw dar gur ¢ 1 g|fag & arn
wrgaT § {6 w1 g8 Qe 9T A
Wik Ry wr dowrm FaT ar g
fradt &ar av wrfo To THe ¥ AT
¥ A aTerg &Y oy &, T W
el ¥ foq oft o Y Af, aif
Sqq Foff AT FT IAFI 4 ATEAE
gr arqdy ?

Shri P, 8. Naskar: [ gave a very
detailed statement........

Mr. Speaker: Whether Government
would reconsider the matter and
bring up the scale on par with that
of the medical services in the armed
forces or the lAS or the engineering
services?

Bhri P. 8. Naskar: The answer is
that Government have considered wull
these points and the revised scales
that have been announced indicate
Government’s decision in the matter.

st wy fwd : qF & AT qAE

aTow Agaw T o
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ot oy fod ;A oagE ww
WIT WIT AR UF SN 6T §AA F
LAl A

wew wghm At At

ot g W wmErw TR A
&t mree e § .. .

weTw wpvea: & wg¥ § T A

ot gew wx wepna : fod 8, o
& qmEr FAATT E | 30-6-65
1 404 TG A W @ e
9-7-65 %1 125 ¥ AT | 2—8~65 ¥
74 3 fef & 1 T AV R oA R
@ faat frAm e Wfmwr Y §, 12
14 9 15 wrer w8, e IE
I ey & g fegT & 1 o wEe
forgreft aTT §@ wEA § 2-3-65 %1 W@
o1 W I T A ot A dw § gy
gu %3y o1 fie ag | gEe T
T wrer fedr & it & e oar
g & W et # aga ATl wEew
8 | ¥§ WA w1 AwT W wEAY §
fe ot wrar dgAT wTx § I ww
aeaTg, fert & W a0 w dgae v
& TA%1 FurEy Ay A § 1 %A
WTE &1 gAY & g s gveTe ¥
IAY FrTdE A ¢ ar v Wy fawr
g7

Shri P. S. Naskar: As I mentioned
in my original reply—perhapg 1 could
not '‘make myself sufficiently clear to
the hon, Member—a gslatement was
made in this House on the 2nd March.
After that, the whole matter was
examined. All the views of the
doctors were taken Into sccount and
the decision that Government have
taken has been read out by me just
now,

ot gew ww wwww 650 AT

ER iRl S

[ ] £ o
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 fx famen aff =med & 1 s i
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g7

Bhri P, 8. Naskar: They are gov-
errment officers, There is a proper
channel through which they could
make representation. The Director
Genera] of Health Services, the Secre-
tary and everybody in the Ministry is
available for consultation and to meet
their representation.

ot gen W wwww ;T OF
SEEAT FT AV § | 2-3-65 BT AT
ot ¥ g gy a1 v § &t 5T WY
Fa Wi wedt gaw fraera S3
& 771 oft & AT wEew g fiv 9=l
wq e § o WA § e aw

wva AEWT ;AT AgE § o
9% Wk W an |

Shrimati Savitri Nigam (Banda):
According to the statement made by
the hon. Minister, the Health Minis-
try hag tried to fulfil the assurance

AUGUST 18, 1965
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given in this House. But stil] there
is great confusion, dissatisfaction and
disgust prevailing amongst the doctors.
May I know from him what are the
reasons why the doctors are so dis-
gusted that they have given an open
challenge saying they are going to

resign? 1 would alsg like to know
whether . . .,
Mr. Speaker: The reason is very

simple, They want more, What else?

Shrimati Savitri Nigam: I would
like to know whether it is a fact or
not that because of this confusion
created by the Health Ministry and
because of the scheme, the net result
is that people of the higher grade
have been benefited to g great extent
but people of the lower grade have
suffered all the more. I want a cate-
gorical answer.

Shri P. 8. Naskar: Nobody has
suffered more; nobody has benefited
more., If the hon. Member will
kindly look into the scales of pay,
everybody has been benefited.

Bhri 8, M. Banerjee (Kanpur): On
18th March, at the instance of a senior
Member of this House who is a doctor,
the hon. Hemlth Minister met the
represeniatives of the Doctors’ Joint
Action Council and gave eight assur-
ances. I find that after the introduc-
tion of the new pay scales and other
service conditions, none of those
assurances has been fulfilled, and that
is one of the causes which is leading
to this agitation. I want to know
why Government deviated from their
assurances, whether this wasg due to
financial difficulties, and whether 1t is
a fact that out of more than Rs 1
crore which is likely to be spent on
these new pay scales, B0 to 90 per
cent goes to those who are getling
more than Rs. 1,000 and only the rest
is going to the lower doctors,
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Shri P. § Naskar: There is no
such Governmeni assurance of 8 or
9 points as the hon. Member men-
tioned. There may have been privale
discussions between the hon. Minis-
ter and the doctors, but no assurance
was given. The only thing that was
said on the floor of the House was
on 2nd March, namely that the whole
pay structure and other allied things
were being considered. After full
consideration, Government has an-
nounced the decision in their memo-
randum of the 30th June, as I men-
tioned in my reply. As for the other
point about 80 per cent going to the
top people, it iz a matter of opinion,
but the facts are different.

Shri 5. M. Banerjee: On a point
of order. My point of order is this.
What I said was that on 18th March,
at the intervention or instance of a
senior Member of this House, Dr.
C. B. Singh, the hon. Minister met the
members of the Joint Action Council
and 8 assurances had been given. I
have got all of them in writing here,
and he cannot deny them. I never
said that it was in the House. But an
assurance wag given in the House by
the Home Minister that he would
intervene, and also by the hon.
Minister that she would do her best,
Let him reply whether the assurances
were given by the hon. Minister, whe-
ther in a private or a public meeting,
to the doctors who came in 5 depu-
tation to meet her, and whether they
were not fulfilled. I have here the
assurances in writing. Let him ans-
wer that.

Mr. Speaker: Does he want infor-
mation, or is it a point of order?
Bhri B. M. Bunujem My point of
order is . . .,

Mr, Speaker: What does he want?
Which rule has been violated that 1
should exercise my judgment?

Shri 8. M. Banerjee: I am reading
all the rules, and after a month or
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so, I Wll] be able to quote, Certainly
you should realise our difficulties.

Mr. Speaker: There is no point of
order., Shri Banerjee is an old par-
liamentarian, and he knows it best
that there is no point of order.

Shri S, M. Banerjee: He is evading
the gquestion.

Dr. L. M. Singhvl (Jodhpur): On a
point of grder. The question has
been put in respect of two assurances
given, one by the Health Minister and
another by the Home Minlster, one
in respect of talking to the represen-
tatives of the doctors’ association and
the other in respect of the interven-
tion of the Home Minister. The ques-
tion related to whether the Govern-
ment have tried to fulfll these assu-
rances. That question has not been
answered. That question must be
answered.

Shri Vidya Charan Shukla (Maha-
samund): There Is no point of order

in this.

Shri P. 8. Naskar: I started by say-
ing that this assurance was given in
this House, that the matter would be
looked into. That was on 2nd March.
About this private discussion, do you
consider it an assurance? As a trade
union leader, my hon. friend Shri
Banerjee knows what a discussion is
and what an assurance is.

Shri 8. M. Banerjee: It is the
patients who are suffering. Kindly
ask ‘the Minister to reply.
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12.20 hrs.
QUESTION OF PRIVILEGE

WriT PETITION BY SHRT MADHU LiMAvYE
pEroRe Circurr BENCH OF PuNJas
Hicn Courr,

Mr. Speaker: There was a notice
of question of privilege by Shri Vidya
Charan Shukla, Shri A. S. Saigal and
others regarding the writ petition by
Shri Madhu Limaye before the Cir-
cuit Bench of the Punjab High Court.
T had kept it pending because then
the case was before the Court. Shri
Shukla might briefly say what he
Wwants to.

Shri Vidya Charan Shokla (Maha-
samund): Sir, I had given this notice
of privilege motion on 10th May and
as you have said this was held over
until the Court gave the decision on
the writ petition. As you will ve-
member, the hon. Member Mr. Madhu
Limaye made allegations of mala
fides on the presiding officer of this
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hon. House in g writ petition and that
is the most objectionable part on
which I have based my privilege
motion. 1 also requested that this
motion be referred to the Privileges
Committee for its decision. But may
1 say that if the hon. Member is pre-
pared to offer an unconditional apo-
logy to this House then this matter
may not be referred to the privileges
commiltee and the House may consi-
der whether that apology can be
accepted or not,
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Mr. Speaker: He may read out the

notice.
8hri Vidya Charan Shuokla: The
notice is as follows:

“I wish o move in this House
a Privilege Motion against Shri
Madhu Limaye, MLP. and Mr.
Justice Grover and Mr. Justice
S. K. Kapoor for having commit-
ted breach of privilege of Lok
Sabha.”

These two judges are now out be.
cause .

Mr. Speaker:

read.

The nolice may be

Shri Vidya Charan Shuokla: [ am

reading the entire notice.

“The day-to-day working of
the House and the Rules of
Procedure and Conduct of Busi-
ness of the House are sought to
be nullified and made ineffective



